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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
IN THE MATTER OF:

(B

¥; ORIGINAL APPLICATION NO. 07/2026/EZ
o GAURAV SINGH
& ..APPLICANT
1\0, / ‘g) -VERSUS-
s/ [3'3 FAIRMINE CARBONS PRIVATE LIMITED & ORS.
& e;s* ..RESPONDENTS

COUNTER AFFIDAVIT FILED BY OF DEPUTY COMMISSIONER, PALAMU,
JHARKHAND (i.e. RESPONDENT NO. 6 HEREIN).

SUNTL RUMAR |, son of Sl Kumwax Mahlgged about
e years, by Religion - Hmdg]gm , by Occupation - Service under

Government of Jharkhand in the office of Deputy Commissioner, Palamu,

Jharkhand, having its office at Medininagar, Palamu

Jharkhand, do hereby solemnly affirm and state as follows:

1. That, | am the _ ) ¢k 1) o , Palamu, Jharkhand, and

that | am aware of the facts and records in the instant case and have gone
: through the allegations and contentions in the Original Application as such
OTARY
/ P \ | am competent to make and affirm the instant Affidavit for Respondent
3 o K Shamn \ \

.,-f\t.-s.--.,‘.-‘:ug-& }No 6 herein. Also, | am duly authorized to do so by the Deputy
oo W3 CIW2018) i

ﬁi‘ ¢ 7 7 Commissioner, Palamu, Jharkhand (i.e. Respondent No. 6 herein).

2. That, | am a law-abiding Citizen of India and very much respect the

Constitution and Judicial System of India.
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3, Thatin pursuance and in compliance to the order dated 20.01.2026 of the
Hon'ble Tribunal in the instant Original Application this Counter Affidavit

is being filed by Respondent no. 6 of the Original Application.

4. That this additional affidavit is being filed in compliance of above direction,
the answering respondents would like to submit following facts and action

which has been taken by the competent authority:-

a) That the present Original Application has been filed by the
Applicant under Section 18(1) read with Sections 14 and 15 of
the National Green Tribunal Act, 2010, seeking various reliefs
inter alia against Respondent No.1 — M/s Fairmines Carbon Pvt.
Ltd., Respondent No.2 — Central Coalfields Limited (CCL), the

State authorities and other private parties.

b) That the Applicant has, inter alia, prayed for the following

reliefs:

i To direct Respondent No.1 (M/s Fairmines Carbon Pvt.
Ltd.) to cease operations until full compliance with
Environmental Clearance (EC) conditions, including
maintenance of a 15-metre safety barrier and to stop

discharge of untreated water into the Sadabah River;

i To direct Respondent No.2 (CCL) to stop discharge of

untreated water and install appropriate treatment

systems;
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iil.  To direct Respondent Nos. 5 and 6 to comply with
directions issued by SEIAA vide letter dated 09.07.2025;

iv. To direct Respondent Nos. 6 and 7 (District
Administration and Police) to seal and dismantle alleged
illegal brick kilns operating in the riverbed of Sadabah
River'in terms of the judgment passed by this Hon'ble

Tribunal in O.A. No. 110/2015/EZ;

V. To impose environmental compensation upon M/s
Fairmines Carbon Pvt. Ltd., CCL and alleged brick kiln
operators under Section 15 of the NGT Act, 2010, in

terms of the “Polluter Pays Principle”; and

Vi. To direct MoEF& CC and SEIAA to furnish a

comprehensive Action Taken Report.

c) That upon receipt of the allegations raised by the Applicant, the
District Mining Officer, Palamau, constituted a joint inspection
team to verify the factual position on the ground. The team

comprised the following officials:

! Sri Vinod Kumar Deepak, Project Officer, Rajhara Colliery,

M/s Central Coalfields Limited'(CCL);

ii.  Sri Ashok Kumar Mishra, Land Acquisition & Public

Relations Officer, M/s Fairmines Carbon Pvt. Ltd.;




132

X

iii.  Sri Subham Kumar, Mines Inspector, District Mining

Office, Palamau; and

iv. Sri Harendra Kumar Gupta, Mines Inspector, District

Mining Office, Palamau.

d) That the aforesaid joint inspection team conducted a physical
inspection of the site in question on 19.02.2026 in the presence

of concerned stakeholders.

e) That as per the inspection report dated 19.02.2026, the

following factual findings were recorded:

i) The inspection was conducted pursuant to directions to
verify allegations regarding illegal brick manufacturing
along the banks of the Sadabah River in the Pandawa

area of District Palamau;

ii.)  The Sadabah River flows between the coal mining lease
area of M/s Fairmines Carbon Pvt. Ltd. and the Rajhara

Colliery of M/s Central Coalfields Limited;

jii.) It was found that several years ago certain unidentified

local persons had engaged in brick manufacturing

activities along the riverbank, however, such activities

had already been discontinued;
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iv.)  Some remnants of unbaked bricks were found lying on the
riverbank, which were Immediately demolished and

cleared with the help of a JCB during Inspection;
v.). Noongoing brick kiln activity was found in the riverbed;

vi.)  No encroachment upon the Sadabah River was found on
account of overburden dumping by either of the coal

companies; and

vii.)  No illegal mining activity of any mineral was detected in

the inspected area.

A photocopy of the aforesaid inspection report dated

19.02.2026 is annexed herewith and marked as Annexure - A.

That the Deputy Commissioner, Palamu, vide Letter No. 370,
dated 13.02.2026, forwarded a communication to the
concerned company seeking its response on the points raised

by the petitioner in the present case.

In response thereto, the Project Officer, Rajhara OCP M/S
CENTRAL COALFIELD LIMITED submitted its representation vide
Letter No. 1448, dated 16.02.2026 & Sr. DGM, M/S FAIRMINE
CARBON PVT LTD submitted its representation vide Letter No.
205, dated 20.02.2026. In the said representation both
company officials have denied the allegations made against

them by the petitioner in the said Original Application.



134

A photocopy of aforesaid Letter 370, dated 13.02.2026 & 205,
dated 20.02.2026 are anncxed herewith and collectively marked

as Annexure - B,

h) That as far as the allegations of the applicant relating to mine
safety are concerned, it is respectfully submitted that matters
pertaining to mine safety fall within the statutory domain of the
Director General of Mines Safety (DGMS), Government of India,
which is the competent authority under the Mines Act, 1952
and the rules framed thereunder. The DGMS is equipped with
technically qualified officers empowered to inspect, regulate
and take action in respect of safety violations in mining areas.
The answering Respondents do not exercise technical

supervisory jurisdiction over safety parameters governed by

DGMS.

i) That the applicant does not appear to possess any
demonstrated technical expertise in mining engineering, mine
safety or environmental sciences to independently assess and
conclusively determine alleged safety violations within the
lease area. Also, the allegations made are general and

unsupported by any expert technical assessment or statutory

inspection report.

j) That the Hon'ble Supreme Court of India, in W.P.(C) No.
202/1995 (l.A. Nos. 215050 & 215051 of 2025) titled T.N.
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Godavarman Thirumulpad v. Union of India, vide order dated
19.11.2025, has observed that a State-level mechanism/
Committee has already been constituted to consider individual
grievances relating to environmental issues, and declined to

entertain similar applications in view of the said mechanism.

A photocopy of the order dated 19.11.2025 is annexed herewith

and marked as Annexure- C.

k) That in view of the aforesaid directions of the Hon’ble Supreme
Court, a duly constituted mechanism is already in place at the
State level for examination of grievances pertaining to
Environmental Clearance violations, which falls within the
jurisdiction of the competent environmental authorities and/or
the Committee constituted pursuant to the directions of the

Hon’ble Supreme Court.

) It is further submitted that immediate steps were taken by the
District Administration to verify and address the allegations
relating to alleged illegal brick kilns, and upon inspection no
active illegal operation was found. Whatever, remnants were
present were removed forthwith in order to prevent any

obstruction or environmental impact upon the Sadabah River.

¢
1 'S

o/ Si:.-:fiThat the allegations made in the present Original Application are

—4E misconceived, generalized and is devoid of specific technical findings by
any competent statutory author ity.- The answering Respondents have

acted strictly within the bounds of their statutory mandate under the
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Mines and Mineral (Development and Regulation) Act, 1957 and the Rules

framed thereunder.

6. That save and except what are matters of record, the other allegations

made in the Original Application are denied as being incorrect,

misconceived and not maintainable.

7. In view of the facts and circumstances stated hereinabove, it is most
respectfully prayed that this Hon’ble Tribunal may graciously be pleased
to dismiss the present Original Application and/or pass such other order(s)

as may be deemed fit and proper in the facts and circumstances of the

case.

8. That this Counter Affidavit is filed bonafide and in the interest of justice. It
is therefore prayed that Your Lordships, may kindly be pleased to accept

the instant Counter Affidavit.

9. That the answering respondent seeks leave to file any further affidavits, if

required, as per direction of the Hon’ble Tribunal.

T
. N | state that the statements contained in paragraphs Nos. 1 to 3 are true to

, : ﬁ .
ek y knowledge, the statements contained in paragraph Nos. 4 to 8 are true
\ o e
&\ . . :
P ‘s to my information derived from the official records of the case, which |
\"‘\ ".:. ‘:l.'f

verily believe to be true and the rest is/are my respectful submissions

before this Hon’ble Tribunal.
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VERIFICATION
l, Sw‘m\ k-“m &Y, son of k,u*n WoY Mb)zged about
39 vyears, by Religion - _H'ma‘u , by Occupation - Service under

Government of Jharkhand in the office of Deputy Commissioner, Palamu,
Jharkhand, having its officeat Medininagar Palamu ,

Jharkhand is filing this instant Counter Affidavit on this the 23rd day of March,
2026.

a/zyoe\ve’?e
Date: Dal DW ‘

Place:

Deponent

Identified by me:

Advocate #

Quer| Wumd °
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Rajhara Jharkhand Indna
Rajhara - Garhwa Rd ‘Rajhara, Jharkhand 822124 Indla

7l Lat 241638867 Long 84.047933°
1 19/02/2026 04: 01 PM'GMT +05 30

&
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> Rajiv Kumar Singh, Dire. tor
FAIRMINE CARBONS PVT LTD,
401 Fourth Floor, Crosswindz Building,
Court Road, Ranchi- 834001, Jharkhand
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401, 4% Floor, Crosswindz Building, Court Road, Ranchi, Jharkhand-83400W
Phone No. (0651) 3511076 Email: fairminecarbons@gmail.com
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Phone No. (0651) 3511076 Email: fairminecarbons@gmail.com
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ITEM NO.13 COURT NO.1 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 202/1995
IN RE : T.N. GODAVARMAN THIRUMULPAD Petitioner(s)

VERSUS

UNION OF INDIA & ORS. Respondent(s)

INTERLOCUTORY APPLICATION FOR 19.11.2025 (THROUGH SUPPLEMENTARY
LIST) “ONLY” [ 1 ] I.A. NOS. 215050 & 215051 OF 2025 (Applications
for Impleadment and Directions on behalf of ‘Rasal Chand & Ors.’,
Applicants filed by Mr. Syed Mehdi Imam, Advocate) IN RE: RASAL
CHAND & ORS. AND [ 2 ] I.A. NO. 252192 OF 2025 (CEC Report No. 50
of 2025, Report of CEC for regularization of Staff working with
CEC) AND [ 3 ] IN RE : RAJAJI TIGER RESERVE, UTTARAKHAND I. A. NO.
186910 OF 2022 (CEC Report No. 30 of 2022 - Report of CEC in Appln.
No. 1557/2022 filed before it by Gaurav Kumar Bansal) WITH I.A. NO.
52187 OF 2023 (Application for Exemption from filing 0.T.) WITH
I.A. NOS. 197351 OF 2023 AND 2665 OF 2024 (Applications for
permission to file Affidavit) WITH I. A. NO. 283720 OF 20224 (CEC
Report No. 28 of 2024 - Report of CEC in I.A. No. 186910/2622) WITH
I. A. NO. 271988 OF 20225 (Application on behalf of ‘State of
Uttarakhand’ for Vacation of Interim order dated 11.01.2023 and for
Directions filed by Mr. Abhishek Atrey, Advocate in I.A. No.
186910/2022) IN RE : GAURAV KUMAR BANSAL AND [ 4 ] CONTEMPT
PETITION (CIVIL) NO. 938 OF 2021 IN CIVIL APPEAL NOS. 12234-12235
OF 2018 “ONLY” ARE LISTED IN W.P.(C) No. 202 OF 1995 “ONLY” ON
19.11.2025 (THROUGH SUPPLEMENTARY LIST) AND THE NAMES OF “ONLY” THE
FOLLOWING ADVOCATES MAY BE TREATED TO HAVE BEEN SHOWN AGAINST THESE
I.As. MR. HARISH N. SALVE, SR. ADV. [A.C.], MR. A.D.N. RAO, SR.
ADVOCATE [A.C.], MS. APARAJITA SINGH, SR. ADVOCATE [A.C.], MR.
SIDDHARTHA CHOWDHURY, ADVOCATE [A.C.] MR. K. PARAMESHWAR, SR.
ADVOCATE [A.C.] MR. G.S. MAKKER, ADVOCATE MR. S.N. TERDAL, ADVOCATE
DR. N. VISAKAMURTHY, ADVOCATE FOR S. NO. [ 1 ] MR. K. PARAMESHWAR
(A.C.), MR. SYED MEHDI IMAM FOR S. NO. [ 2 ] MR. K. PARAMESHWAR
(A.C.) FOR S. NO. [ 3 ] MR. K. PARAMESHWAR (A.C.), MR. GAURAV KR.
BANSAL (P-I-P), DR. ABHISHEK ATREY (STATE OF UTTARAKHAND), MR. ATUL
SHARMA FOR S. NO. [ 4 ] MR. K. PARAMESHWAR (A.C.), MS. SRISHTI

AGNIHOTRI, MR. SYED JAFAR ALAM

$?§§%MT.PET.(C) No. 938/2021 in C.A. No. 12234-12235/2018 (XVII)
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ON IA

FIR
115589/2024, IA No. 115589/2024 - PERMISSION TO FILE ADDITIONAL

DOCUMENTS/FACTS/ANNEXURES)

C

@



Date : 19-11-2025 This petition was called on for hearing today.

CORAM :
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HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE K. VINOD CHANDRAN

For Petitioner(s)

Mr.
Mr.
Ms.
Ms.
Mr.
Ms.
Mr.
Mr.
Ms.

Mr.
Ms.
Ms.
Ms.
Mr.

Mr.
M/S.

Mr.
Mr.
Mr.

Mr.
M/S.
M/S.

For Respondent(s)
Mrs.

Mr.
Ms.
Ms.
Mr.
Mr.
Mr.

Mr.
Mr.
Mr.
Mr.
Mr.
Mr.

K. Parameshwar, Sr. Adv.

M.V. Kunda, Adv.

Kanti, Adv.

Raji Gururaj, Adv.

Srinivas Patil, Adv.

Veda Singh, Adv.

Prasad Hegde, Adv.

Sai Kaushal N., Adv.

chitransha Singh Shikarwar, Adv.

sanjay Parikh, Sr. Adv.
Srishti Agnihotri, AOR
Kritika, Adv.

Tara Elizabeth Kurien, Adv.
D.p.singh, Adv.

Chanchal Kumar Ganguli, AOR
Plr Chambers And Co., AOR

syed Mehdi Imam, AOR
Mohd Parvez Dabas, Adv.
Uzmi Jamil Husain, Adv.

T. Harish Kumar, AOR
Mitter & Mitter Co., AOR
Lawyer S Knit & Co, AOR

Aishwarya Bhati, A.S.G.
Gurmeet Singh Makker, AOR
Ruchi Kohli, Adv.
suhashini Sen, Adv.
Gaurang Bhushan, Adv.
Baij Nath Patel, Adv.
Rohan Gupta, Adv.

Gaichangpou Gangmei, AOR
Gaichangpou Gangmei, Adv.
Arjun D. Singh, Adv.
Maitreya Mahaley, Adv.
vYimyanger Longkumer, Adv.
Kamei Bestman Kabui, Adv.
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Raj Kishor Choudhary, AOR

Shakeel Ahmed, Adv.
vikram Patralekh, Adv.
Pratibha Singh, Adv.
Shalini Tripathi, Adv.
Himanshu Gupta Is, Adv.
Shivam Yadav, Adv.

Shuvodeep Roy, AOR
Deepayan Dutta, Adv.
Saurabh Tripathi, Adv.

K. V. Vijayakumar, AOR
Rani Chhabra, AOR

Divya Roy, AOR

Tarun Johri, AOR
Radha Shyam Jena, AOR

Ajit Pudussery, AOR

Ashok Mathur, AOR
Manpreet Kaur, Adv.

Parekh & Co., AOR

K J John And Co, AOR
V. Balachandran, AOR
S. C. Birla, AOR
Ram Swarup Sharma, AOR
T. Mahipal, AOR
Umesh Bhagwat, AOR

M. Qamaruddin, AOR
H. S. Parihar, AOR
Baby Krishnan, AOR
P. R. Ramasesh, AOR
Rakesh K. Sharma, AOR
P. N. Gupta, AOR
sarad Kumar Singhania, AOR
E. C. Agrawala, AOR
Kuldip Singh, AOR
Bina Madhavan, AOR
Pratibha Jain, AOR
Rajat Joseph, AOR
Gopal Prasad, AOR
Jyoti Mendiratta, AOR
S.. Udaya Kumar Sagar, AOR
Ranjan Mukherjee, AOR
sharmila Upadhyay, AOR

Tejaswi Kumar Pradhan, AOR
Pranab Samantaray, Adv.
Manoranjan Paikaray, Adv.
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Pradeep Kar, Adv.

Arputham Aruna And Co, AOR
Nandini Gore, AOR

Raj Kumar Mehta, AOR
Madhu Moolchandani, AOR

B. Sunita Rao, AOR

Rajeev Singh, AOR

Kanchan Kaur Dhodi, AOR
Surya Kant, AOR

E. C. vidya Sagar, AOR
M. V. Kini & Associates, AOR

Manik Karanjawala, AOR
Kamal Mohan Gupta, AOR

Prashant Kumar, AOR
Dharmendra Kumar Sinha, AOR
P. Parmeswaran, AOR

Sujata Kurdukar, AOR

Charu Mathur, AOR

A. Venayagam Balan, AOR

Sudarsh Menon, AOR
Nimisha Menon, Adv.
Usha Rani Pradhan, Adv.

Ramesh Babu M. R., AOR
Vikrant Singh Bais, AOR
Shiva Pujan Singh, AOR

K. V. Bharathi Upadhyaya, AOR
Sufyan Hasan, Adv.

Hema Malik, Adv.

D Poornima, Adv.

Pritama, Adv.

Sunita, Adv.

Shaivani Gupta, Adv.

Rajiv Mehta, AOR
Ejaz Magbool, AOR

Rajesh, AOR
Corporate Law Group, AOR

Lakshmi Raman Singh, AOR
B V Deepak, AOR
T. N. Singh, AOR

C. L. Sahu, AOR
Rajendra Sahu, Adv.
Hema Sahu, Adv.
Rishabh Sahu, Adv.

Sumita Hazarika, AOR
Abha R. Sharma, AOR
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Abhishek Cchaudhary, AOR
Rekha Pandey, AOR

Gopal Singh, AOR

T. V. George, AOR

Krishnanand Pandeya, AOR

Neeraj Shekhar, AOR

Rajesh Maurya, Adv.
Kshama Sharma, Adv.

Ashok Kumar Rai, Adv.

Asha Gopalan Nair, AOR

Rajesh Singh, AOR

Hitesh Kumar Sharma, Adv.
Amit Kumar Chawla, Adv.
Supriya, Adv.

Akhileshwar Jha, Adv.
Mahi Pal Singh, Adv.
saurabh Kumar Solanki, Adv.
varun Varma, Adv.

Ishank Ranjan, Adv.
Shubham Rajhans, Adv.
Prakhar Shukla, Adv.
Manisha Chawla, Adv.
Niharika Dwivedi, Adv.
Swati Vishan, Adv.
Ravinder Pal Singh, Adv.
Jatin Malik, Adv.

Narchaman Sharmaendra Pal Sharma, Adv.

Anupam Kumar, Adv.

Lalit Sanjeev Kumar Dixit, Adv.
Ashwani Kumar, Adv.

Shreya Jha, Adv.

Abhishek Sachdeva, Adv.

Avnish Sharma, Adv.

Dilip Kumar, Adv.

Devendra Kumar Mishra, Adv.
Laveena Tak, Adv.

Hemantika Wahi, AOR

Mohd. Irshad Hanif, AOR
Punit Dutt Tyagi, AOR
Rathin Das, AOR

Ratan Kumar Choudhuri, AOR
sudhir Kulshreshtha, AOR

Himanshu Shekhar, AOR
Parth Shekhar, Adv.
Shubham Singh, Adv.
Youkteshwari Prasad, Adv.
Ambali Vedasen, Adv.
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Mr. Mukesh Kumar Verma, Adv.
Mr. Arvind Kumar Tomar, Adv.
Mr. Rayi Peddi Raju, Adv.

Mr. Rajat Sinha Roy, Adv.

Mr. Mayur Raj, Adv.

Mr. Nikhil Kumar, Adv.

Mr. Shalini Satyanarayan, Adv.
Mr. Soumydeep Chatterjee, Adv.
Mr. Darshan cChandrakant Siddarkar, Adv.
Mr. Kunal Kumar, Adv.

Mr. Shubham Singhal, Adv.

Mr. Vijay Singh, Adv.

Mr. Dhruv Raman Singh, Adv.

Ms. Sushma Suri, AOR

Mr. Sudhir Kumar Gupta, AOR
Mr. A. N. Arora, AOR

Mr. Irshad Ahmad, AOR

Mr. G. Prakash, AOR

Mr. E. M. S. Anam, AOR

Mr. Shiv vinayak Gupta, Adv.
Mrs. Bina Gupta, AOR

Ms. Anushka Rawal, Adv.

Ms. Kritika Singh, Adv.

Mr. P. V. Yogeswaran, AOR

Mr. Jitendra Mohan Sharma, AOR
Ms. Malini Poduval, AOR

Ms. C. K. Sucharita, AOR

Ms. Binu Tamta, AOR

Mr. Shibashish Misra, AOR

Mr. K. L. Janjani, AOR

Mr. Naresh K. Sharma, AOR

Ms. A. Sumathi, AOR
Ms. Prasanthi@bharathi, Adv.

Mr. Jai Prakash Pandey, AOR
Mrs. Anjani Aiyagari, AOR
Mr. M. Yogesh Kanna, AOR

Mr. Deep Rao Palepu, Adv.
Mr. Arjun Agarwal, Adv.
Mr. Syed Jafar Alam, AOR

Mr. Vikash Singh, AOR

Mr. Naveen Kumar, AOR

Mr. V. N. Raghupathy, AOR

M/S. D.s.k. Legal, AOR

Ms. Shibani Ghosh, AOR

Mr. chandra Bhushan Prasad, AOR
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Mr. Shiv Mangal Sharma, A.A.G.

Mr. Saurabh Rajpal, Adv.
Mr. Amogh Bansal, Adv.
Ms. Nidhi Jaswal, AOR

Ms. Pallavi Langar, AOR
Mr. Rajeev Kumar Dubey, AOR
Mr. Rajeev Maheshwaranand Roy, AOR

Mr. Vaibhav Niti, AOR
M/S. Cyril Amarchand Mangaldas Aor, AOR

Mr. Sandeep Kumar Jha, AOR
Mr. Milind Kumar, AOR

Mr. Mohit Paul, AOR
Ms. Rashmi Nandakumar, AOR

Ms. Manika Tripathy, AOR

Ms. Ankita Sharma, AOR
Mr. Arjun D. Singh, Adv.
Ms. Ishika Neogi, Adv.

Ms. Supreeta Sharanagouda, AOR

Mr. Sharanagouda Patil, Adv.

Mrs. Supreeta Sharanagouda (aor), Adv.
Mr. Yash S Tiwari, Adv.

Ms. Ranu Purohit , AOR
Ms. Dharitry Phookan, AOR
Mr. Guntur Pramod Kumar, AOR

Ms. Aishwarya Bhati, A.S.G.

Ms. Ruchi Kohli, Adv.

Mr. Gaurang Bhushan, Adv.

Mr. Baijnath Patel, Adv.

Ms. Shivika Mehra, Adv.

Ms. Seema Bengani, Adv.

Mr. Arvind Kumar Sharma - Aor, Adv.

Mr. Amrish Kumar, AOR
Ms. Purnima Krishna, AOR

Mrs. Aishwarya Bhati Ld, A.S.G.
Mrs. Ruchi Kohli, Sr. Adv.

Mr. Mukesh Kumar Maroria, AOR

Mr. Jagdish Chandra Solanki, Adv.
Mr. Gaurang Bhushan, Adv.

Ms. Suhashini Sen, Adv.

Dr. Surender Singh Hooda, AOR
Mr. Sunil Kumar Verma, AOR
Mr. Prakash Kumar Singh, AOR
Ms. Tanya Srivastava, AOR
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Mr. Aniteja Sharma, AOR
Ms. Adarsh Nain, AOR

Mr. Anando Mukherjee, AOR
Ms. Anzu. K. Varkey, AOR

Ms. Astha Sharma, AOR

Mr. T. R. B. Sivakumar, AOR
Mr. Sujit Kumar Mishra , AOR
Mr. Aldanish Rein, AOR

Mr. Kunal Mimani, AOR
Ms. Shraddha Chirania, Adv.

Mr. Shantanu Kumar, AOR

Mr. Manan Verma, AOR

Mr. Ekansh Mishra, AOR

Ms. Seita vaidyalingam, AOR

M/S. Venkat Palwai Law Associates, AOR

Mr. Ajay Marwah, AOR

Mr. Ravindra S. Garia, AOR
Mr. Karan Sharma, AOR

Ms. Sugandha Anand , AOR

Mr. Avijit Mani Tripathi, AOR

Mr. Deeptakirti Verma, AOR
Ms. Usha Nandini V., AOR

Mr. Avneesh Arputham, AOR
Mr. Ankit Sharma, Adv.

Mr. Prasenjit Keswani, Sr. Adv.
Dr. Arvind S. Avhad, AOR

Mr. Rishabh Singh, Adv.

Mr. Nishanth Patil, AoOR

Mr. Chirag M. Shroff, AOR

Ms. Mayuri Raghuvanshi, AOR
Mr. Vivek Jain, AOR

Mr. Abhishek Saket, Adv.
Mr. Sudeep Kumar, AOR
Ms. Manisha, Adv.

Ms. Rupali, Adv.

Ms. Rani Mishra, AOR
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Mr. Pukhrambam Ramesh Kumar, AOR
Mr. Karun Sharma, Adv.

Ms. Anupama Ngangom, Adv.

Ms. Rajkumari Divyasana, Adv.

Mr. Venkata Raghuvamsy D. , AOR
Ms. Swathi H. Prasad, AOR
Mr. Adeel Ahmed, AOR

Mrs. Sumita Ray, AOR

Ms. Disha Ray, Adv.

Mr. Anurag Kumar, Adv.
Mr. Kunal Narwal, Adv.
Ms. Vanshika Singh, Adv.

Ms. Vanshaja Shukla, AOR
Mr. Somesh Chandra Jha, AOR
Ms. Ruchira Goel, AOR

Mr. Siddharth Dharmadhikari, Adv.
Mr. Aaditya Aniruddha Pande, AOR
Mr. Shrirang B. Varma, Adv.

Mr. Bharat Bagla, Adv.

Mr. Sourav Singh, Adv.

Mr. Aditya Krishna, Adv.

Mr. Adarsh Dubey, Adv.

Mr. Pashupathi Nath Razdan, AOR
Mr. Tarun Gupta, AOR

Mr. Sameer Abhyankar, AOR
Mr. Krishna Rastogi, Adv.
Mr. Aryan Srivastava, Adv.

Ms. Ranjeeta Rohatgi, AOR

Mr. Shubham Upadhyay, AOR
Mr. Ravi Pratap Singh, Adv.

Mr. vivek Gupta, AOR
Ms. Tanu Priya Gupta, AOR

Mr. Ajay Agarwal, A.A.G.

Mr. Rajeev Kumar Dubey, Adv.
Mr. Ashiwan Mishra, Adv.

Ms. Aditi Mishra, Adv.

Mr. Kamlendra Mishra, AOR

Mr. Sunny Choudhary, AOR
Mr. Siddhartha Jha, AOR
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S. Krishnamurthy, Adv.
K. Kumaravadivel, Adv.
V. Maheshwari & Co., AOR

Mayank Aggarwal, AOR
sanjeev Kumar, AOR

Shovan Mishra, AOR
Ashutosh Kumar Sharma, AOR
Suman Kukrety, AOR

Aishwarya Bhati, A.S.G.
Ruchi Kohli, Adv.
Suhashini Sen, Adv.
Shyam Gopal, Adv.

Raghav Sharma, Adv.
Raman Yadav, Adv.
sunanda Shukla, Adv.
N. Vvisakamurthy, AOR

Pawanshree Agrawal, AOR
P. S. Sudheer, AOR
P. K. Manohar, AOR
vinod Sharma, AOR
Surbhi Mehta, AOR
Rajeev Singh, AOR
Parul Shukla, AOR

Abhishek Pandey, Adv.
Prashant Kumar Umrao, AOR

Arun K. Sinha, AOR

sakshi Kakkar, AOR
Shakti Singh, Adv.

Sanchit Garga, AOR

salvador Santosh Rebello, AOR
Jaskirat Pal Singh, Adv.
Moulishree Pathak, Adv.

Naveen Kumar, AOR

James P. Thomas, AOR

S. Gowthaman, AOR

A. Karthik, AOR

Rajiv Kumar Choudhry , AOR
Anurag Tandon, AOR

Lokesh Sinhal, Sr. A.A.G.
Monika Gusain, Sr. Adv.
B.k. Satija, A.A.G.
Karishma Malani, A.A.G.

10



Mr.
Mr.
Mr.
Mr.
Ms.
Ms.
Mr.
Mr.
Ms.
Mr.
Mr.
Mr.

Mr.

Mr.
Mr.

Mr.
Mr.
Mr.
Ms.
Mr.

Ms.
Ms.

Mr.

Mrs.
Ms.
Mr.
Mr.
Ms.
Mr.

Mr.
Mr.
Mr.
Mr.

Mr.
Mr.

Mr.
Mr.
Mr.
Mr.
Ms.
Ms.
Ms.

159

Akshay Amritanshu, AOR
Madhav Sinhal, Adv.
Rahul Khurana, Adv.
Nikunj Gupta, Adv.
Drishti Rawal, Adv.
Ishika Gupta, Adv.
Sarthak Srivastava, Adv.
Mayur Goyal, Adv.
Seema Sindhu, Adv.
Sarthak Arya, Adv.
Abhishek chand, Adv.
Abhay Nair, Adv.

Omanakuttan K. K., AOR

Ajit Sharma, AOR
Kanchan Kumar, Adv.

Avijit Roy, AOR
D. L. Chidananda, AOR
B. K. Pal, AOR

Shalini Kaul, AOR

Sunil Kumar Sharma, AOR

Swati Ghildiyal, AOR
Neha Singh, Adv.

Siddharth Sharma, AOR

Aishwrya Bhati, A.S.G.
Ruchi Kohli, Sr. Adv.
Raj Bahadur Yadav, AOR
Gaurang Bhushan, Adv.
Suhasini Sen, Adv.
Baijnath Patel, Adv.

Samir Ali Khan, AOR
Pranjal Sharma, Adv.
Kashif Irshad Khan Faridi, Adv.

Md. Arshad, Adv.

Sachin Patil, AOR
Nishant Awana, AOR

Rajiv Shankar Dvivedi, AOR
Sameer Singh, Adv.

S.k. Sarkar, Adv.

Bhushan, Adv.

Sweta Singh, Adv.

Snigdha Singh, Adv.

Priya, Adv.
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Mr. Shubhranshu Padhi, AOR

Mr. Nishe Rajen Shonker, AOR
Mrs. Anu K Joy, Adv.

Mr. Alim Anvar, Adv.

Mr. Santhosh K, Adv.

Mrs. Devika A.l., Adv,.

Mr. Nishit Agrawal, AOR
Mr. Krishna Ballabh Thakur, AOR

Ms. Aruna Gupta, AOR
Mr. Ramesh Allanki, Adv.

Mr. Ramchander Goud Vangala, Adv.

Mr. Francis Joseph Clement, Adv.
Mr. Syed Ahmed Naqvi, Adv.

Mr. Yash Gupta, Adv.

Ms. Mamatha Ralla, Adv.

Ms. Nandita Biswas, Adv.

Ms. K. Enatoli Sema, AOR
Mr. Amit Kumar Singh, Adv.
Ms. Chubalemla Chang, Adv.
Mr. Prang Newmai, Adv.

Ms. Yanmi Phazang, Adv.

Mr. Nalin Kohli, Sr. Adv.
Ms. Ruchira Gupta, Adv.
Mr. Shishir Deshpande, AOR
Ms. Pooja Tripathi, Adv.
Ms. Nimisha Menon, Adv.
Mr. Mohtisham Ali, Adv.

Mr. Yusuf, AOR

Mr. Agam Sharma , AOR

Mr. Fuzail Ahmad Ayyubi, AOR
Mrs. Pragya Baghel, AOR

Ms. Deepanwita Priyanka, AOR
Mr. Satyalipsu Ray, Adv.

Mr. Deepak Singh, Adv.

Ms. Priyal Sheth, Adv.

Mr. Raghvendra Kumar, AOR

Mr. Sravan Kumar Karanam, AOR
Mr. P. Venkatraju, Adv.

Ms. G. Sushmita, Adv.

Applicant-in-person, AOR
Mr. Anant Mann, AOR
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Lakshmeesh S. Kamath, AOR
Samriti Ahuja, Adv.
Aditi Prakash, Adv.

Vikas Kumar, AOR
Gaurav Khanna, AOR
Gopal Balwant Sathe, AOR

Sarvam Ritam Khare, AOR
Kushagra Sharma, Adv.
Akarsh Khare, Adv.

K. M. Nataraj Ld. Asg, A.S.G.
Harish Pandey, Adv.

Indira Bhakar, Adv.

Anuj Srinivas Udupa, Adv.
Krishna Kant Dubey, Adv.
Piyush Beriwal, Adv.

Neeraj Kumar Sharma, Adv.
Mrinal Elker Mazumdar, Adv.
Shashwat Parihar, Adv.

Mukesh K Verma, Adv.

Vinayak Sharma, Adv.

Santosh Ramdurg, Adv.
Shreekant Neelappa Terdal, AOR

Sunieta Ojha, AOR
Dinesh Chandra Pandey, AOR
Saurabh Rajpal, AOR

Rakesh Kumar, Adv.
Chidanand P. Mansur, Adv.
Himinder Lal, AOR

Shruti Jose, AOR

Durgesh Ramchandra Gupta, AOR
Rangoli Seth, AOR

Kaushik Choudhury, AOR

Aravindh S., AOR
Anika Bansal, Adv.

Kirti Renu Mishra, AOR
Atul Sharma, AOR
Anirudh Sanganeria, AOR
Shrey Kapoor , AOR
Anne Mathew, AOR
Yash S. Vijay, AOR

Sarvan Kumar, Adv.

Adarsh Kumar Tiwari, AOR
Vartika Maurya, Adv.
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Mr. A.N.S. Nadkarni, Sr. Adv,
Ms. Ritwika Nanda, Adv.
M/S. Trust Legal, AOR

Mr. Abhishek Atrey, AOR
Dr. Abhishek Atrey, Adv.
Ms. Ishita Bist, Adv.
Ms. Ambika Atrey, Adv.
Mr. Navneet Gupta, Adv.

Ms. Mrinal Gopal Elker, AOR
Mr. Jitendra Kumar Tripathi, Adv.

Mr. Dhaval Mehrotra, AOR

Mr. Ravindra Kumar, Sr. Adv.
Mr. Binay Kumar Das, AOR

Ms. Priyanka Das, Adv.

Ms. Neha Das, Adv.

Mr. Shivam Saksena, Adv.

Mr. Vikas Bharti, Adv.

Ms. Lakshmi N. Kaimal, AOR
Mr. Subhasish Mohanty, AOR

Mr Rahul Jain, AOR

Mr. Sabarish Subramanian, AOR
M/S. Karanjawala & Co., AOR
M/S. Khaitan & Co., AOR

UPON hearing the counsel the Court made the following
ORDER

[ 1 ] T.A. NOS. 215050 & 215051 OF 2025

1. We are not inclined to entertain these applications,
inasmuch as we have already directed the State to constitute the
Committee and to consider the individual grievances. The
applications are, accordingly, dismissed.

2, However, the petitioner would be at liberty to approach the

said Committee, which shall take a decision in accordance with

law.
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[ 21 I.A. NO. 252192 OF 2025 (CEC Report No. 50 of 2025, Report
of CEC for reqularization of Staff working with CEC)

1. The issue pertains to providing of regular staff for

the efficient functioning of the Central Empowered

committee (CEC).

2. It is a matter of common knowledge that for over the
last 28 vyears and more, the CEC has been effectively
assisting this Court in examining and deciding the
environmental issues.

3. It is on the basis of the reports submitted before this
Court by the CEC after conducting the spot inspections and
verifications that this Court has been able to pass several
orders concerning the protection and conservation of the
environment and ecology.

4. This Court had observed that the CEC should be accorded
statutory status.

5. The Union of 1India has graciously accepted the
suggestions of this Court and has conferred statutory
status upon the CEC by issuing Notification under Section 3
of the Environment (Protection) Act on 05.09.2023.

6. As such, the CEC is functioning as a statutory body.
The CEC is regularly reporting to this Court and assisting
the Court in matters relating to the environment.

7. Taking into consideration the yeoman services rendered,

it is necessary that the CEC must have a permanent
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establishment with the requisite staff.

8. However, the Ministry of Environment, Forest & Climate
Change (MoEF&CC) has, so far, not been in a position to
resolve the issue of sanctioning posts for the
establishments of the CEC.

9. We, therefore, direct the MoEF&CC to consider the issue
with regard to the sanctioning the posts for CEC, take a
decision in this regard and implement the same within a
period of six months from today.

10. Till then, we accept the suggestions given in paragraph
Nos. 20, 21 and 25 of the Report No.50 of 2025 in W.P.(C)
No. 202 of 1995 of the CEC.

11. The Union of India shall issue the necessary orders in
accordance with the above paragraphs within a period of
four weeks from today.

12. We have been informed that the incumbent in the office
of Secretary of the CEC, Ms. G. Bhanumati, was repatriated
to her parent cadre in the State of Tripura in August 2025
and, therefore, the CEC is presently functioning without a
Secretary.

13. We accordingly direct that the MoEF&cC to depute an
officer to function as Secretary of the CEC.

14. We further direct that the MoEF&CC shall ensure that

the post of Secretary of the CEC does not remain vacant at
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any point of time.

15. Mr. K. Parameshwar, Tlearned Amicus Curiae has placed on
record a communication dated 04.11.2025 addressed by
pirector of the Cabinet Secretariat to the Secretary of
MoEF&CC.,

16. The communication states that, given that the National
Green Tribunal (NGT) has also evolved into a suitable
adjudicatory body having expert members of their own, it
should be considered whether an additional body like the
CEC is required to continue functioning.

17. The CEC has been constituted pursuant to the orders
passed by this Court and has been functioning right from
1997. Not only that, but on account of the directions
issued by this Court, the CEC has now been granted
statutory status vide notification dated 05.09.2023.

18. There is no doubt that the NGT comprises experts drawn
from judicial and technical fields and is discharging its
duties under the National Green Tribunal Act, 2010.
However, the CEC is an institution that directly assists
this Court in environmental matters under the direction and
supervision of this Court. It cannot be disputed that
without the assistance provided by the CEC, including
conducting spot inspections and submitting reports on the

hasis of such inspections, this Court could not have been
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in a position to pass the catena of orders that it has has
been passing for almost a three decades.

19. The CEC has, many a time, been entrusted with the task
of apprising this Court of the factual aspects on a real-
time basis, after carrying out the physical inspections.
Its independent fact finding and appraisal have
significantly contributed to the objective of balancing
environmental protection with sustainable development.

20. In that view of the matter, we direct that Union of
India shall not take any steps to disband the CEC without
obtaining prior approval of this Court.

20. The application is, accordingly, disposed of.

[ 3 1 IN RE : RAJAJI TIGER RESERVE, UTTARAKHAND I. A. NO.
186910 OF 2022 (CEC Report No. 30 of 2022 - Report of CEC
in Appln. No. 1557/2022 WITH I.A. NO. 52187 OF 2023 WITH
I.A. NOS. 197351 OF 2023 AND 2665 OF 2024 WITH I. A. NO.

283720 OF 20224 (CEC Report No. 28 of 2024 - Report of CEC
in I.A. No. 186910/2022) WITH I. A. NO. 271988 OF 20225

List these applications after three weeks.

[ 4 ] CONTEMPT PETITION (CIVIL) NO. 938 OF 2021 IN CIVIL
APPEAL NOS. 12234-12235 OF 2018

List this matter after three weeks.

(DEEPAK SINGH) (ANJU KAPOOR)
ASTT. REGISTRAR-cum-PS ASSISTANT REGISTRAR
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M Gma" Aishwarya Rajyashree <advaish.hc@gmail.com>

Re: O.A No. 7/2026/EZ (Gaurav Singh -Vs- Fairmine Carbons Private Limited &
Ors.)

1 message

Aishwarya Rajyashree <advaish.hc@gmail.com> 24 March 2026 at 17:48
To: Santosh Kumar Pandey <skp35663@gmail.com>, Gaurav Singh <gauravsingh11091990@gmail.com>, surendra
kumar <surendra_kr15@rediffmail.com>, ASHOK PRASAD <ashokadvhc@gmail.com>

Sir,

Please find attached herewith the copy of Counter Affidavit filed by Respondent No. 6 herein in the abovecaptioned
matter for your reference.

Thanking you.

Regards,

Aishwarya Rajyashree
Junior Standing Counsel.

ﬂ Counter Affidavit of Deputy Commissioner Palamu.pdf
11221K
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